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File No. 7/25/2025-FC
Government of India

Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,

New Delhi: 110003,
  Dated:      As Per E-sign. 

 
To

The Special Secretary, Forest & Environment Department,
Government of Odisha,
Bhubhaneshwar

 
Sub:    Original Application No. 109/2025 (EZ) in the matter of
Kailash Chandra Nayak Vs. State of Odisha & Ors. before NGT
(EZ), Kolkata –reg.

Sir,

I am directed to inform you that the above stated matter is pending
before the Hon’ble National Green Tribunal, Eastern Zone, Kolkata.
 That in the said matter, the applicant has alleged illegal constructions
are being made over sabik as well as hal kisam forest in different
villages of District – Jajpur and the constructions are being made from
the District Mineral Foundation Fund and is also approved by District
Collector, Jajpur.  
 
It is also alleged that that the Block Development Officer of Danagadi
and Sukinda are executing the constructions which have been
approved and for which funds are sanctioned by the District
Collector/Managing Trustee of the District Mineral Foundation Fund.
(Copy of the Original Application is enclosed.)
 
 In view of above, the State Government is requested to submit a
factual report with the documentary evidences on the contentions of
the Original Application. The State Government is also requested to
inform about the legal status of the land and whether any violation of
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 has been
reported in the instant matter.  

           
 

Yours faithfully,
 

Sd/- 
(Suneet Bhardwaj)

Assistant Inspector General of Forests
 
Copy to:- The Deputy Director General of Forests (Central), MoEF&CC
Regional Office, Bhubaneswar with a request to provide a counter affidavit
in the matter by 10.09.2025 positively.
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